
I . THE CENTRAL AmHNISTRATIVE TRIBUNAL, JAIPUR BENCH, 

JAIPUR 

order: 11.03.2003 
Date rf 

CP No.86/2002 (OA No.l35/200l) 

Hari Raw Gupta s/o Shri Nanak 

Colony, Jed pur presently worki~g 
Raw r/o E-8, Madhuban 

as Sr. TOA (P) in the 

office of the SDE, Sanganeri Gat~, Jaipur. 

I 

1. 

2. 

3. 

Applicant 

VERSUS
1 

I 

Shri Vinod Vaish, Se~retary to the Gcvt. of 
I 

India, Departwent of T~lecow, Sanchar Bhawan, New 

Delhi. I 
I 

Shri R.N.Bhardwaj, ~Chief General 

Telecow, Rajasthan Cir~le, Jaipur. 

Shri Arun Kumar, P~incipal General Manager, 

Telecow, District Jaipbr. 
I 

Manager, 

I 

i .. Respondent-Contemners 

Mr. P.N.Jati -·counsel for the applicant 
I 

Mr. B.N.Sandu - counsel for res ondent-ccntemner 
I 

COR~M: 
Hcn'ble Mr. H.O.Gupta, Mewber (Administrative) 

Hcn'ble Mr. M.L.Chauha , Member (Judicial) 
I 

ORDER ( qRAL) 
-~--

This Contempt Petition has been filed for the 

al]eqed wilful disobedience of the order dated 31.5.02 

I - -
passed in OA No.l35/2001. 

! 
2. I 

thlt he 

The learned counsel ,or the respondents submits 

will be filing replJ to the Ccntewpt Petition 
I 
I 

duting the course of the day and he ~as already given a 

copy to the applicant. Let the reply be taken en record. 

On the prayer of beth the parties, the case was taken up 

toray. During the course of arluments, the learned counsel 

fer the respcndent-ccntewners submitted that the order of 



t· 

• 

L ---- -·-

.. 

: 2 

the Tri]unal has been fully coiPplied with. The learned 

counsel for th& applicant subiPits t at since the order of 

the Tri unal has been coiPplied with, he does not want to 

proceed further in the ~atter. This Contewpt Petition is, 

therefore, disroissed. Noticees are discharged. 

Merober (J) 

\ ~ 

(H~ 
Merober (A) 


